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The averments in this applicatien are these, ilhile

working as a Gangman with the respondents, the petitiemir

attained a temporary status. While perferming the duties

as Gangman, he sustained injuries in en accident en 12.9,S7,

Hia left eye was was seriously injured. The board

gave its opinion that he lost the vision of hia left eye.
He was declared unfit for all categories except for categcrids
C-l and C-.2, After receiving trestment, he wee found fit

and posted as a Mali under lOU pt Tundla on 30,5,1986, Sefo^d
the accident, he was workingiia higher grede and after

the accident he was put in a lower grade. Three roliofo
are claimed in this application by the petitioner. They are:

(l) Thet the respondents may be directed to pay
him coMpensatien for sustaining injuries while

performing duties;

(2, Th.t h. th.
period, .f Hunt .n Ogty.

(3) That he nay be slv.n .n appr.priate J,b.
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2, A reply has been filed an behalf af the raapaniafita.

The material averments in the reply are these, Aftai racaip-tj

af the apinien of the medical beard campanaatian pwyalila t«

the petitioner was calculated finally on 28,1.19f2« A

cheque No.706663 for a sum ef ^8,24669/* was latutt^ ir>

favour af the petitioner and he collected the cheque an

20.2,1992, In the rejoinder affidavit these avarmenta ara

denied. Since particulars of the payments have been mada

^ in the reply filed by the respondents^ ue see na raat*#f) ta

disbelieve the assertion made on behalf of the raap^wtfpuja,
if,

Hauc'ver,/fo I some reesans or the other, the chaqua waa nat

delievered ta the petitioner, the respondents shall iaaya

a fresh cheque far a sum af >^s.24669/* end deliver the sama

ta him (the petitioner) within a period af two waaka af th#

receipt of a certified copy af this arder from tha

3, Aa regards the alternative appointment, asaartlMi

la that the petitioner has been given such an appaintmant,

With regard to the delayed payment af bonus etc, asaartian

is that a sum of ^^s,2l5/- and R8,795/- an accaunt. af Hunt a<n

Duty periods ara lying with the cash affica, Tyndla which

^a did nat collect despite several apportunitiaa.

He callacted the said amount in 3anuary, 1992, H»w#«ar,

we make it clear that if the amount due jiaid tn

the petitioner, he may collect the seme frem tha raapandaota

and tha respondents shall make tha peymanta.

4, With th&'sa observations, this applicatian ia diapaaa#

af finally, but without any order as to costs.
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